
Robija Khatun-VS-State of Assam

Misc (Crl) Bail Case No 173 bf 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
30-03-2023

This is a petition filed u/s 439 of CrPC with prayer for

an order to release accused Md Samsul Haque on bail in

connection with Dhekiajuli PS Case No. 320/22 u/s 3791429134

of IPC, rlw Section 11(1) of Prevention of Cruelties to

Animal Act.

The called for case record has been received.

I have heard the learned Counsel for the accused and

also the learned Add! PP for the State.

The facts of the case, in briefl are that on

23-t0-2022 an FIR was lodged by one Sufia Khatun at the

Dhekiajuli PS stating therein that on 22-L0-2022 at about

11 pm, somebody had stolen her pregnant cow from her

cowshed. In the morning when the informant searched for

her cow, she found her cow being butchered and the cow

meats being distributed in the house of accused Tufan

Ansari and Katimuddin Ansari. The eight months old fetus

of the cow was found amidst the paddy field near the

house of the accused.

Based on that ejahar, Dhekiajuli PS Case

No.320/2022 was registered uls 3791429134 of IPC, rlw

11(I) of Prevention of Cruelty to Animal Act. Accused

Samsul Haque was arrested on 18-02-2023 and since then

,-i he has been in custody.@-



The investigation in this case has already bben

completed and the IO has submitted the charge sheet against

three accused persons including the present accused Samsul

Haque @ Babul. The other two accused persons are on Court

bail. I do not find any reason for further detention of the

present accused in custody. As such, accused Samsul Haque is

allowed to go on bail of Rs.30,000/- with one surety of Iike

amount to the satisfaction of the learned Eleka Magistrate

subject to the conditions that :

1. The accused shall remain present in the Court

regularly &

2. The accused shall not offer any threat, promise or

inducement to any person acquainted with the

facts of this case in order to dissuade him from

disclosing those facts before the Court.

Inform accordingly.

Return back the case record.

With this order, this Misc. (Crl.) case stands disposed

' of. 6
Addt. sessioiETldfr (FrC),

Sonitpur, Tezpur


